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None is present for the
contempt petitioner. For the ends of
justice the case is adjourned till
11.4.2000.

List on 11.4.2000 for order.
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'Admlnlstratlve Member.
| This Cdntempt pPetition should be
pléced before bivision Bench on 22.8.00.
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: The Hon'ble Mr X Justice D.N.
Cchowdhury, Vice-Chairman.

Present

Heard Mr B.Chakraborty, learned
counsel for the petitioner and Mr B.K.
sharma, learned counsel for the alleged
contemners . It has been stated that aga-
inst the crder of this Tribunal dated
14.7.99 passed in 0.A.189/97 a Writ ‘
Petition has been filed before the Hon'bls
Gauhati High Court and the order of this
Tribunal has been kept in abeyance.

Under the circumstances learned
counsel for the petitioner does not want

to press this petition. Accordingly the

Contempt Petition stands disposed of on

withdrawal.
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